
CENTRAL ADMINISTRAT Il/£ TRIBUNAL, JABALPUR BENCH, JABALPUR

Original  Applicat ion  No. 97 of 2002

Jabalpur,  this  the 7th day of Flay, 2004

Hon’ ble Mr. M .P .  Singh,  Vice Chairman 
Hon 'b l e  Mr. Madan Mohan, Judic ia l  Member

Manoj Kumar Mitra ,

Aged about 28 years ,

R/o Hanuman Nagar Rasulia 

Hoshangabad,  D i s t t .
Hoshangabad ( M . d . ) APPLICANT

(3y Advocate - None)

VERSUS

1. Union of I n d i a ,

Through its Secretary,

Ministry of Humane 

Resources and development 

Department,  Shastr i  Bhauan,

Neu De lh i .

2 .  Navoday Uidyalay Samiti

Through Commissioner,

Navoday l/idyalay Samiti ,

Indira Gandhi Stadium,

I . P .  Estate ,  near I . T . O .

New Delhi .

3.  Deputy D irector ,
Navoday l/idyalay Samiti ,

150,  Zone-II ,  M .P .  Nagar 

B h o p a l ( M .P . )

4 .  P r in c ip a l ,

Jauahar Navoday ’Jidyalay

Pauarkheda Hoshangabad.  RESPONDENTS

(By Advocate - Shri  O . P .  Narndeo)

O R D E R  (ORAL)

By M . P . Singh,  Vice Chairman -

None is present on behalf  of the appl ica nt .  Since ,

3re

it is an old matter of  the year 2002 ue/disposing of this  &A,

by invoking the provisions  of Rule 15 of Central  Administrative

respondents.
Tribunal  (Procedure)  Rules,  19B7.  Heard the counsel  for the /

2 .  By f i l i n g  this  QA the applicant  kas sought the follouin  

main r e l i e f s

" i )  to direct the respondents to declare the

result  of the examination held on 2 5 . 4 . 2 0 0 1  within 

a f ixed period .

^ i i )  the respondents be directed to issue

v appointment letter  to the pet it ioner  to the post of

L DC/store Keeper"
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3. The b r i e f  fa c ts  o f  the case are tha t the applicant

has p a r t ic ip a ted  in  the s e le c t io n  made by the respondents 

fo r  the post o f  LDC/store Keeper. He has a lso  q u a l i f i e d  

in  the w r it ten  te s t  and was ca l led  fo r  interviex^i? which 

was held on August 1999. However desp ite  repeated reguests 

he has not been given regu lar appointment. T h e rea fte r ,  he 

again appeared in  the s e le c t io n  in  the year 2001 fo r  the 

post o f  LDC/store Keeper along with candidtates who were 

sponsored to  the Department by the Employment Exchange.

The app licant was a lso  c a l le d  fo r  regu la r  appointment

v id e  l e t t e r  dated 17.4.2001. According to  the applicant
/

his performance wis v e ry  w e ll  in  the w r it ten  t e s t  and

in te rv iew  held on 24.4.2001. T h e rea fte r ,  the applicant waited

f o r  the re su lt  and on no in tim ation  from the respondent;^ itihe': 
^ l i c a n t  submitted his represen ta tion  to  the respondents 
dated 22.8.2001^ p ray in g  f o r  d ec la r in g  the r e s u l t .

T i l l  now the respondents have not taken any d ec is ion  on the

represen ta tion  o f  the app lican t. Hence th is  OA.

4. The learned counsel f o r  the respondents has sta ted  * fc'h-â t 

the r e su lt  o f  the s e le c t io n  f o r  the post o f  LDC/store Keeper 

has been can ce lled , as there x>̂ ere c e r ta in  complaints o f  

i r r e g u la r i t i e s  committed during the s e le c t io n ,  since the 

s e le c t io n  i t s e l f  has been can ce lled , the app licant could

not have been given  any o f f e r  o f  appointment fo r  the post 

o f  IiDC/store Keeper. He has fu r th e r  submitted tha t th e r e a f te r  

no fu rth e r  s e le c t io n  has been made on account o f  change 

o f  p o l ic y .  Koŵ  the s e le c t io n  is.' being made on the basis 

o f  contract appointment f o r  a period  o f  one year which i s  

fu r th e r  extendable from time to  tim e.

5. we have given  ca re fu l cons idera tion  to  the r i v a l  

Contentions o f  the p a r t ie s  and we f in d  th a t the applicant who 

was'working as part time LDC has p a r t ic ip a ted  in  the s e le c t io n  

fo r  the post o f  LDC/store Keeper, s in ce , th ere  were c e r ta in  

complaints o f  i r r e g u la r i t i e s  committed during the s e le c t io n
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the v fh o le  process o£ s e le c t io n  has been can ce l led .  I t  i s  a 

s e t t le d  p o s it io n  that the respondents are w ith in  th e ir  

r ig h t  to cancel the s e le c t io n  i f  they found that the same i s

not held as per the p rescr ibed  procedure or i f .
were

ce r ta in  irregu la r it ies/con im itted  du-ring the s e le c t io n .  

There fo re , the app licant could not be g iven  any o f f e r  o f  e ■ 

appointment to the post o f  LDC/Store Keeper as claimed by him 

In  v iew  o f  these fa c t s ,  the OA does not have any merit.^ and 

the same i s  l i a b l e  to be d ism issed. A ccord in g ly , the OA i s  

dism issed. However, i t  i s  observed that in  case there i s  

any fu rther s e le c t io n  in  fu ture fo r  the post o£ LDC/Store 

Keeper and the candidates are to be s e le c ted  on the basis 

o f  con trac t,  the app licant ;:couid be considered fo r  the 

a fo resa id  post i f  otherwise found s u i ta b le / e l ig ib le  in  a l l  

resp ec t  in  accordance x-vith Rules and lavj'.

(Madan tohan) 
J u d ic ia l  Member

(M.P. Singh) 
V ice  Chairman
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